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CENTRAL ADPIIMISTRATl\/£ TRIBUNAL. 3ABALP0R BENCH. JABALPUR 

Original Application No. 635 of 2003

3abalpyr, this the 4th day of August, 2004

Hon'ble fir. Sartiashuar 3ha, Administrative nembeB 
Mon*ble Nr. Radan flohan, Judicial Mainbar

Suresh Singh aged about 41 years 
son of Shri Karan Singh, uorking as 
Lab. Asstt in the Indian Grain 
Storage Planagaent & Research Institute
Adhartal Jabalpur(nP) APPLICANT

(By Advocate - Shri A .K . Pandey on behalf of Shri P.N.Dubey)

VERSUS

t. Union of India, through Secretary
Winistry of Consumer Affairs, Food 
& Public Distribution, Krishi Bhavan 
New Oelhi-01

2 . Director, Indian Grain storage
Management and Research Institute,
Hapur-245 lOli (UP) RESPONDENTS

(By Advocate - Shri S .A . Dharmadhikari)

O R D E R  (ORAL)

By Sarweshwar Jha, Administrative Weraber -

Heard the learned counsel for the parties.

2, At the very outset our attention has been drayn

the letter which has been filed by the applicant in  person vide 

NiscV Application No* 916/2004 dated 28th 3uly, 2OO4 , whereby 

he has informed the Tribunal that he has since been transferred 

from Dabalpur to Ludhiana (Punjab) that his

Department has granted him the relief as he has prayed fo r . 

Accordingly, he uants to withdraw the Original Application filed 

by him. The learned counsel for the applicant and also the 

learned counsel for the respondents have no objection ^^^the samei 

being withdrawn.

3* In view of the above, this Original Application stands

disposed of as withdrawn. The Pl.A. No*. 916/2004 also stands

disposed o f . .

* ' ®  
adan Monan)(Madan Monan) ( Sarweshwar 3ha)

Judicial member Administrative Plember

nsAtt I


